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Hon.Mr » Ke N;.Uthukumar, Aele
HOﬂ.Lle. Jo-.l_v_ _Dhﬁlivval, Jc«‘.-‘l-

Heard, Sri M.A. Siddiqui'counsel for the
, .

applicante The applicant prays for relief in the

form of service damage compensaticn of Rs.ll7Lacs
21 thousend snd Q6 hundred.on account of the injury
caused by Motor vehicle accident suffered by the

: i el R LT
apPlicant and the MOLGIRT‘lOngJ to the respondent

J

i

0sls No other relief has heen sougit for in this
applications For claim on account of relief aris=
out of Motor-vehicle ,accident f ‘ . e
Gt o ﬂ

thlis iribunal, Accordingly this application
is not maintainable in

ing
iren

this Tribunal and is, there=

Y

A .""\'; . %

fore, dismissed.
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